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OPE1~ COURT

CENTRAL AD~INISTRATIV~ TRIBU~AL
A:L.LAHABAD BE1~CH :..~LLAHABAD

ORIGI~AL APPLICATION NO.1i82 OF 1993

ALLAHAB.1ill THIS THE 22nd DAY OF November, 2006

HON'BL DR. K.B.S. R XAq, J.M.
HON'BLE MR. P. K. CP-A~TERJI,A.M. )
Sri Narain Ram Bhadr~aj,
Ex-PM XX•."I P.A.A., A/A 46 yers,
SID Sri Sita Ram,
Rio Avas Vikas co~ony, M.SB-666,
Nainital.

. . . . . . .Applicant

By Advocate: Shri Anupam Shukla)
Versus

1. Union of India
through its Senior Superintendent of Post Offices,
Nainital Division, Nainital.

2. Director Poscal Services, Bareilly.

.Respondents

By Advocat.e Shri S. Singh

o R D E R

HON'BLE DR. K.B.~. RAJAN, J.M.

The applicant has filed OA way back in 1993

chall nging the impugned order dated 29.09.1993

whereby he has been removed from service as a matter

of punishment for certain alleged misconduct.

Accord~ng to the applica~ I on the same set of fact~
crim'nal prosecution' was also lodged ag ins him' ":"n

whic' viae judgment dated 30.01.2006 he was acquicted
, r

of Ie chargeS1bY the criminal court.
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2. lhe coun el for th respond nts submits that the

OA ha b en fil 1. hout exh ing the stat tory

remedies available to the applicant and the counsel

for the applicant admits this fact that no a ~e-'

9 nst the pu n d order h s be n ..:i led b

This OA h b n #ile· on 25.11.1993 and thus, this

a been filed ell J.thin the time Ii i 1: for fil 9

appeal before the competent A~pellate Authority. As

ection ')0 of tt e Admini trative ribuna 1s Act

ma dace statutory remedies to be exhaus-ed before

approaching th's Tr1.bunal, it is appropriate, tha th

ppl 'cant first exhaus > is remedies under the CCS

(CCA) Rules 1- ~5 and may appcoacn thi ~ Court only if

there is any grievance that; subsi sts afcez exheus t f.nq

the remedies.

3. The OA is disposed of ccord'ngl gr nting 1 av_

to the applicant to file d artmental appea 1i hin

period of 15 days from today aId in case the same is

received by tte Appellate ut,ority that -p e~l sha:~

be considered on merit and dispos de:
~

;;.c... C~ Jithin

a p riod of three months thereo pplic nt a

com to th' ~ mr1.bunal wi hfn the ime limit avai abl

for -iling -poeal, the e" - i 1 filing he appeal is

condoned under the ~rov~sions of Limi-cation

~emb r-A ~ . e. er-J


